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[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART I I , 
SECTION 3, SUB-SECTION (i i)] 

GOVERNMENT OF INDIA 
MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the ^September, 2018 

S.O (E).—In exercise of the powers conferred by sub-section (1) of section 435 of 

the Companies Act, 2013 (18 of 2013), the Central Government, with the concurrence of the 

Chief Justice of the Gauhati High Court at Guwahati, hereby designates the following Courts 

mentioned in column (2) of the Table below as Special Courts for the purposes of providing 

speedy trial of offences punishable with imprisonment of two years or more under the said 

Act, namely:-

Table 

S.No. 

(1) 

1. 

2. 

3. 

Courts 

(2) 

Court of District and Sessions Judge at Kohima 

Court of District and Sessions Judge at Aizawl 

West Session Division, Yupia 

Jurisdiction as Special Courts 

(3) 

State of Nagaland. 

State of Mizoram. 

State of Arunachal Pradesh. 

[F.No. 01/12/2009-CL-I (Vol.IV)] 
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